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ST, o f ';":'1, B. Abhay Bhaskar S/o Bhaskar L. Barapatre, residing at Bhopal
ig""‘ * ..+ -(Madhya Pradesh), do herby solemnly affirm and state as follows:-
IS i

That, I am working as Asst. Inspector General of Forests (C),
Ministry of Environment, Forest and Climate Change, Regional
Office, Bhopal and as such I am fully aware of the facts and
circumstances of the case from the relevant records available in
this office. 1 further state that the present affidavit is being filed
after perusing the office records, which to my knowledge are true
and correct, and 1 am authorized to file this reply affidavit on
behalf of the Respondent No. 1.

That I have perused the contents of the application filed by the
petitioner and I am duly authorized to depose by way of the
present Affidavit. At the outset, I deny all the allegations, put
further in the affidavit except those that are specifically admitted
here in. All annexure accompanying this affidavit are true copies

of their respective originals.
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*"%“l _ Para No. 1: The Answering Respondent has no comments to offer.

Para No. 2 and 3: Reference has been made to a letter dated
18.09.2014 along with Minutes of the Meeting dated 25.08.2014
issued by this Ministry. The same are a matter of fact and nothing is

disputed within

Para No. 4 to 13: The averments made do not pertain to the
Answering Respondent, hence no comments are offered.

Para No. 14 and 15: It is humbly submitted that prior approval of
the Central Government under Section-2 of the Forest
(Conservation) Act, 1980(“FC Act” for short) is required for
carrying of any non-forestry activity on forest land. That Section 2
of FC Act, 1980 provides as under:
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“Notwithstanding anything contained in any other law for the
time being in force in a State, no State Government or other
authority shall make, except with the prior approval of the
Central Government, any order directing:

i.that any reserved forest (within the meaning of the expression
“reserved forest” in any law for the time being in force in that

State) or any portion thereof, shall cease to be reserved:

ii.that any forest land or any portion thereof may be used for any
non-forest purpose:

iii.that any forest land or any portion thereof may be assigned by
way of lease or otherwise to any private person or to any

owned, managed or controlled by Government:

\\ authority, corporation, agency or any other organization not

i iv.that any forest land or any portion thereof may be cleared of

trees which have grown naturally in that land or portion, for the
purpose of using it for re-afforestation.

5. Para No. 16-21: The averments do not pertain to the Answering
Respondent, hence no comments are offered.

6. Para No. 22: As stated in Para No. 4 above, prior approval of the
Central Government is mandatory for diverting forest land for non
forestry use.

7. Para No. 23 and 24: The averments do not pertain to the Answering
Respondent, hence no comments are offered.

8. Para No. 25 to 29: The averments made are a matter of fact and
nothing is disputed by the Answering Respondent.

9. Para No. 30: The averments do not pertain to the Answering
Respondent, hence no comments are offered.

10.Para No. 31: It is reiterated that prior approval of the Central

Government is mandatory for diverting forest land for non forestry
use.

11. Para No .32 and 33: The averments made are a matter of fact and
nothing is disputed by the Answering Respondent.

12.Para No. 34: It is humbly submitted that as per Rules 6 and 7 of the
Hazardous Wastes (Management, Handling and Trans-boundary
Movement) Rules, 2016, State Pollution Control Board is the
competent authority for grant of authorization for managing
hazardous and other wastes

13. Para No. 35 to 48: The averments made are a matter of fact and
nothing is disputed by the Answering Respondent.
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STATEMENT OF FACTS:

1. That the instant application has been filed against the alleged
damage caused to the flora, fauna and ecology of the Kutch
region particularly in Sangnara Village, due to alleged rampant
illegal felling of trees for construction of Wind Farms by M/s.
Green infra Wind Energy Ltd, Respondent no. 7 and seven Wind
energy companies and proposed to build about more than 40
Windmills in the disputed area.

2

That, as per available records, MoEFCC has issued four Stage —
Il Approvals pertaining to wind power projects in the State of
Gujarat, which are as follows:

I. Diversion of 60.70 ha Reserved forest land for construction
of 71.25 MV wind power project in Vachchhu & Gorinja
villages in Dwarka taluka in favor of Suzlon Energy Ltd. in
Jamnagar District of Gujarat [Annexed as A-1]

II. Diversion of 68.82 ha of forest land for construction of 58.40

MV Wind power project in Villages: Jamvadi, Chhattar,
Haripar, Mevasa, Dhun Dhoraji, Bodi, Moti Vavdi, Tal:
Kalavad & Villages: Jam Ambardi, Sadodar, Seth Vadala,
Narmana, Tal: Jam Jodhpur in favor of M/s Vish Wind
Infrastructure Ltd. in Jamnagar District of Gujarat. [Annexed as
A-2]

III. Diversion of 120.746 ha Reserved Forest Land for
construction of Wind Power Project in favor of Enercon (India)
Ltd. in District Jamnagar, Gujarat |[Annexed as A-3]

[V. Diversion of 80.92 ha of Reserved Forest Land in village
Bhadla, Bakhalvad, Devpara, Godladhar, Kakuda, Kanersara,
Khadvavdi, Lilapur, Rajavadlajam, Veraval, Ta: Jasdan and
Dungarpur, Ta: Rajkot, District: Rajkot for setting up 54.40 MV
Wind Power Project in favor of Enercon (India) Ltd. (Currently
known as Wind World India Ltd.) — Compliance of In-Principle
Approval and Change of C.A. Land [Annexed as A-4|

3. That, as per available records, MoEFCC has issued two In-
Principle/Stage —I approvals for diversion of forest land in
Gujarat, which are as follows:

[. Diversion of 0.9450 Ha Section -4 Forest land for
construction of 220 KV transmission line for wind farm
project in village Lakhkiyaviro of Ta. Nakhtrana of Kutch
district in favor of Srijan Energy System Pvt. Ltd. Bhuj-
Kutch. [Annexed as A-5] The answering respondent has
requested the State Government of Gujarat to submit the
details of any court case pending against his proposal with
current status. [Annexed as A-6]
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II. Diversion of 297.38 Ha Reserved and un-Class forest land in
15 villages of Taluka Bhuj and 7 villages of Taluka
Nakhatrana of District Kutch for setting up of 286 MW Wind
Power Project in favor of Srijan Energy System Pvt. Ltd.
Bhuj-Kutch. [Annexed as A-7] The answering respondent
has requested the State Government of Gujarat to submit the
details of any court case pending against his proposal with
current status.[Annexed as A-8]

III. Diversion of 37.30 Ha of Reserved forest land for
construction of 45 MV Wind Power Project, Village —
Gajines, Lamba Navdra & Virpur Gangdi in favor of Suzlon
Energy Ltd. in Jamnagar District of Gujarat. [Annexed as A-
9] The answering respondent has requested the State
Government of Gujarat to submit the details of any court case
pending against his proposal with current status. [Annexed as
A-10]

4. That, as per records available with the Ministry, one proposal
pertaining to Green Infra Wind Energy Ltd., New Delhi, 1s under
consideration and has not yet been granted any approval for want
of information/documents. Details of the proposal are as follows:

a. Diversion of 0.56 Ha Reserved Forest Land for
construction of 220 KV D/C Overhead Transmission Line
from 765 KV PGCIL substation Bhuj to 220 KV GIWEL-
Roha Wind Farm Substation, District — Kutch in favor of
Green Infra Wind Energy Ltd., New Delhi. [Annexed as
A-11] The answering respondent has requested the State
Government of Gujarat to submit the details of any court
case pending against his proposal with current status.
[Annexed as A-12]

5. It is humbly submitted that the Ministry has accorded all the
approvals under the Forest (Conservation) Act, 1980 with due
diligence and after careful examination of all the aspects of the
proposal.

6. That this Ministry reserves its right to file additional affidavit as
and when required till pende-lite.

7. That in light of the aforementioned facts and circumstances it is
submitted that no case is made out against the answering
respondent and hence it is humbly prayed to remove the
answering respondent from the array of parties of this
application.

8. That this Hon’ble Tribunal may pass any order as it deems fit.

2\
DEPONENT
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VERIFICATION:

I, the above named Deponent do hereby verify that the contents of the
above affidavit are true and correct to my knowledge and are based on
official records and nothing material is concealed therein.

Verified at iﬂzﬂon this €™  Day of M 2021

SWORE BLFORE ME

(Cé«mﬁ

i < f}m,
Jllmamuww,u <35
SON38, Arera Goluay, Musld
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F.No 8-63/2008-+C
Government of India
Ministry of Environment. Forests and Climate Change
(F.C. Division)
Indira Paryvavaran Bhawan,
Jor Bagh . Aligan) Road.

Nated: 15" September, 2016

The Principa! Sceretary { Forests).
Government of Gujarat,
Gandhimagar

Sub:  Diversion of 60.70 ha Reserved forest land for construction of 71.25 MW wind power
project in Vachchhu & Gorinja villages in Dwarka taluka in favour of Suzlan Encrgy
Limited in Jamnagar district of Gujrat.

Sir,

i am directed to refer to the State Government's letter no. FCA - 1008 - (10 - 1) S k. - 41 - k
dated 1106 2008 on the subject mentioned above secking prior approval ot the Central Government
under Section-2 of the Forest (Consery ation) Act, 1980, and to say that the propesal has been examined
by the Forest Advisary Commitiee constituted by the Central Government under Section-3 of the sand
\ct. After careful cansideration of the proposal by the Forest Advisory Conunittee consttuted
under section-3 of the said Act. “in-principle’ approval was grunted vide this Ministry 's leticr of
even munber dated 26.12.2014 subject o fulfilment of cenain condittons prescribed therein The
State Government has furnished compliance report in respect of the conditions stipulated 10 the
an-principle’ approval and requested the Central Government 1o grant final approval

fn this connection. | am directed 1o say that on the basis of the compliance repot
lurnished by the State Government vide letters No. FCA-1008/10-1/148 (-4 17F  dated
20.12.2013 & 07 06.2014 and No.I'C' A/29-C/A/455-57/ 2016-17 dated 21 07.2016. Final/Stage-
Il approval of the Central Government is hercby granted under scction-2 ol the Forest
(Conseryation) Act. 1980 for diversion of 60.70 ha Reserved forest land for construction o 71 23 MW
wind power project m Vachehhu & Gorinja villages in Dwarka taluka in favour of Suzlan Energy [imited
i Jamnagar disuict of Gujrat subject to fulfilment of the following conditions:

() Fhat [Legal status of the diveried forest land shall remam unchanged:

(it} Compensaiory alToresiation over the non-forest land. equal m extent 1o the torest land bemng
diverted, shall be raised and maintained by the State Forest Department from the funds already
provided by the user agency:

in)  The non-forest land transferred and mutated in favour of the State Forest Department shall be
notified by the State Government as RF under Section-4 or PI° under Section-29 of the Indian
Forest Act. 1927 or under the rclevant Section(s) of the local Forest Act. 1927 latest wihin
period oi six months [rom the date of issue of Stage--11 approval. The Nodal Officer shall repuor
comphance in this regard along with a copy of the original notification declaring the non-forest
fand under Section 4 or Section 29 of the Indian Forest Act, 1927, as the case may be. within [he
stipulated period to the Central Ciovernment for information and record:
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fivd

(Vi)

(Vi)

(vili)

(ix)

(%)

(N1)

{x1)

(X1}

{(NIV)

(xv)

(NV1)

(RSIE]

(xvill)

INIX)
(XX]
{(xx1)
(NXil)

(xxin)

I'he User Agency shall pay the additional amount ot NPV, if so determincd. as per the final
decision of the Hon ble Supreme Court of lndia;

1he State Government shail ensure 10 implement the scheme for plantation o medicinal plant
in consuitation with the State Forest Department at project cost.

No fabour camp shall be esiablished on the forest land:

The User Agency shall provide fuets preferably aliernate fuels o the labourers and the staff

working at the site so as to aveid any damage and pressure on the nearby lorest areas,

The boundary of the diverted forest land shall be demarcated on ground at the project cost. by
erecting tour feet high reinforced cement concrete pillars. each inscribed with its serial number,
forward and back bearing . distance trom pillar to pillar and GPS coordinates:

Liser agency iy consuliation with the State Forest Department shall create and maintain alternate
habitat: home tor the avitauna. whose nesting trees arc to be cleared in this project. Bird nests
artibictally made oul of eco-friendly materials shali be used in the area. including forest area and
human settlements. adjoining the torest area being diverted for the project:

The layout plan of the proposal shall not be changed without the prior approval of the Central
Government.

The forest land shall not be used for any purpose ather than that specified in the proposal;

The lorest land proposed to be diverted shall under no circumstances be transferred to any other
agency . departinent or person without prior approval of the Central Government,

No damage to the flora and fauna of the adjoining arca shall be caused.

Any tree felling shall be done only when it is unavoidable and that too under strict supervision of

the State Forest Department,

The user Agency shall demarcaie the project area by creating Cairns (60 em high) with available
stones and indicate the marking of forward and backward bearings on these cairns:

After the consiruction of the approach road as per the Project Plan, these Cairns shall be
substituted by four fect high RCC pillars at the project cost indicating on each pillar the forward
and back bearing as well as distance between the adjacent piilars.:

The vane tips of the wind turbine shall be painted with orange colour 10 avoid bird hits;
The tease period shall be for a period of 30 years:

The wind turbines/wind mills 10 be used on forest fand shall be approved for use in the country by
the Ministry of Non-Conventional Energy Sources. Government of India:

Soi! and Moisture conservation measures like contour trenching shall be taken up on the hiflocks
supporting the wind mill by the State Forest Departiment, in accordance with the approved plan.
from the funds already provided by the user agency.

The tree movement of the villagers, if any within and surrounding area shall be ensured;

The User Agency shall comply with all conditions stipulated by the State Government of Gujarat
at the tiune ol submission ot the proposal to the Central Government:

All other conditions stipulated in the Stage-] approval for which the user agency hay submiiled
undertakings shall be complied with;
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N (3XIV) The user agency shall submit the annual sell compliance report in respect ol the above conditions
to the State Government, concerned Regional Office and this Ministry regularly

(xXv) Any other condition that the Regional Office (Western Zone), Bhopal ol this Ministrs . may
stipulate, from time to time, in the interest of conservation. protection and development of foresis
& wildlite: and

(xxv1) The Stare Gavernment and uscr agency shall ensure compliance to all conditions stipulated in the
Stage-1 approval for which underlakings have been obtained from the user agency and also the
provisions of the all Acts. Rules, Regulations, Guidelines & Hon'ble Court Order (s) pertaining
to this project. if any. for the time being in force, as applicable to the project.

Yours fatthiully,

(Sandeep Sharma)
Assistant [nspector General of Porests (FO)

Copy for favour of information 10:

I. The Principa!l Chief Conservator of Forests, Government of Gujarat. Gandhi Nagar

2. The Addl PCCF (Central). Regional Office, MoEF&CC. Bhopal

3. The Nodal Ofticer, O/o the PCCF. Government of Government of Guarat. Gandhi Nagar
4 The | ser Agency.

5. Monitoring Cell. FC Division. Mol:F&CC. New Delhi.

G

-

Guard File t ; ) 12

(Sandeep Sharma)
Assistant Inspector General of Forests (FCh

=
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F. No. 8-45/2009-FC
Government of India
Ministry of Environment & Forests
(FC Division)
Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi-110 003
Dated: TT October, 2010.
To
The Principal Secretary (Forcsts)
Government of Gujarat,
Revenue and Forests Department,
Gandhinagar,

Sub:  Diversion of 68,82 ha of forest land for construction 58.40 MW Wind Power Project
in village Jamvadi, Chhattar, Haripar Mevasa, Dhun Dhoraji, Bodi, Moti Vavdi Tal:
Kalavad & village-Jam Ambardi, Sadodar, Seth Vadala, Narmana, Tal: Jam Jodhpur
in favour of M/s Vish Wind Infrastructure Limited in Jamnagar District of Gujarat.

Sir,

I am directed to refer to Government of Gujarat’s Letter No. FCA-1009-(10-1) S.F° -
61-I' dated 02.06.2009 on the above mentioned subject, wherein prior approval of the Central
Government for the diversion of 68.82 ha of forest land for construction 58.40 MW Wind
Power Project in village Jamvadi, Chhattar, Haripar Mevasa, Dhun Dhoraji, Bodi, Moti Vavdi
Tal: Kalavad & village-Jam Ambardi, Sadodar, Scth Vadala, Narmana, Tal: Jam Jodhpur in
favour of M/s Vish Wind Infrastructure Limited in Jamnagar District of Gujarat, was sought,
in accordance with section-2 of the Forest (Conservation) Act, 1980, Afier careful
consideration of the proposal by the Forest Advisory Committee constituted under Section-3
of the said Act, stage-I approval for the said proposal was granted vide this Ministry’s letter
of even number dated 13" October, 2009 subject 1o fulfilment of certain conditions. The Statc
Government has furnished compliance report in respect of the conditions stipulated in the in-
principle approval and has requested the Central Government to grant final approval.

[n this connection, ! am directed to say that on the basis of the compliance report
furnished by the Government of Gujarat vide letier No. FCA-1009(10-1)/SF-61/F dated 29"
September, 2010, approval of the Central Government is hereby granted under section-2 of

the Forest (Conservation) Act, 1980 for diversion of 68.82 ha of forest land for construction

58.40 MW Wind Power Project in village Jamvadi, Chhattar, Haripar Mevasa, Dhun Dhoraji,
Bodi, Moti Vavdi Tal: Kalavad & village-Jam Ambardi, Sadodar, Seth Vadala, Narmana,
Tal: Jam Jodhpur in favour of M/s Vish Wind Infrastructure Limited in Jamnagar District of
Gujarat, subject to the following conditions:-

1. Legal status of forest land shall remain unchanged.

2. Compensatory Afforestation shall be raised and maintained over 69.4445 ha of non-
forest land that has been transferred to the State Government by the User Agency.

3. The non-forest land so identificd for raising Compensatory Afforestation shall be
notified as Reserve Forest /Protected Forest under the provisions of the Indian
I‘orest Act, 1927, by the State Government immediately.

4.  Additional amount of the NPV of the diverted forest land, if any, becoming due after
finalization of the same by the Hon'ble Supreme Court of India on receipt of the
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report from the Expert Committee, shall be charged by the State Government from 4 b
the Uscr Agency. The User Agency shall furnish an undertaking to this effect. 4
5. The State Government shall charge the cost of developing medicinal plants garden
whercver feasible in 65-70% of area to be Icased out and soil conservation work at
the User Agency’s cost.
6.  All the funds received from the Uscr Agency under the project shall be transferred
to in Account No. CA 1583 of Corporation Bank, Block-11, CGO Complex, Phasc-
I, Lodhi Road, New Delhi — 1100 03,
7. The User Agency shall demarcate the project area by creating Cairns (60 ¢m high)
with available stones and indicate the marking of forward and backward bearings on
these Caims.
8. After the construction of the approach road as per the Project Plan, these Cairns shall
be substituted by four feet high RCC pillars at the project cost indicating on each
pillar the forward and back bearings as well as distance between the adjacent pillars,
9.  The vane tips of the wind turbine shali be painted with orange colour to avoid bird
hits.
10.  Any tree felling shall be done only when it is unavoidable, and that tco under strict
supervision of the State Forest Department and at the cost of the project.

11. 'The free movement of the local villagers. if any, within and surrounding area will be
ensured.

12. The forest land shall not be used for any purpose other than that specified in the
proposal.

3. The User Agency shall comply wiii all conditions stipulated by the State
Government of Gujarat at the time of submission of the proposai to the Central
Government.

14, Other standard conditions in vogue as per this Ministry's guidelines for Wind Power
projects including instructions issued vide letter no. 8-47/2008-FC dated 30.01.2009
shall also be applicable in the instant case.

t5. All other conditions including standard conditions applicable to the proposals under
Forest (Conservation) Act, 1980 and under different rules, regulations and
guidelines including environment clearance the Scheduled Tribes & Other
Traditional Forest Dwellers (Recognition of Rights) Act, 2006 shall be complied
with before transfer of land.

Yours faithfully,

L

makant)
Assistant Inspector General of Forests
Tele-fax: 011-24363974

Copy to:
. 1. The Principal Chief Conservator of Forests, Government of Gujarat, Gandhinagar.
2. The Nodal Officer, Forest Department, Government of Gujarat, Gandhinagar.
=#4% VY7 3. The Chief Conservator of Forests (Central), Regional Office, Bhopal.
#{ The User Agency.

e o

5. Monitoring Cell, FC Division, MoEF, New Delhi. .
6. Guard File.

makant)
3 Assistant Inspector Gencral of Forests

MAD
SAR Y
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‘Section-2 of the Forest (Canservation) Act, 1982 for diversion of 120.7496 ha of forest land I

|

Fite Nnﬁl?iﬂﬂll <EC
Governinent of India
Ministry of Environment & Forests
{EC Division)
Paryavaran Bhawan
CGO Complex, Lodhi Road,

Nesw Dethi-110 003
Date 6 Mnrch 2012,

To
The Principal Secretary (Fdreal 8),
Govermment of Gujarat,
Porests Department,
Gandhinagar, Gujarat
Sub:  Diversion of 1207496 ha Reserved Furcst Lind for coustruction of Wind Tower
Project in favor of Enercon (India) td. in distric! famnagar, Gujarat - reg
Sir,

&

I am directed o refer to Govemmpl"'.t of Gujarat's Letter No. FCA-1011/10-2/SF-67; ¥
dated 4th July 2011 on tha above mentjored subject. wherein prior approval of the Centsal
Government for the diversion of 120.7496 b, Reserved Forest Land for construction of Wind
Power Project in favor of BEnercon (India) [td. in district Jauwnagar, Gujarat was sought. in
accordance with Section 2 of the Forest (Conservation) Act, 1980. After careful congiderahon
nf the proposal by the Forest Advisary Compruttee constituted by the Central Gevernnerd
under Section-3 of the said Act, in-principle epproval for the seid divecsion was pienled vide
this Ministry's letter of even number dated 20.122011 The State Governenen! has furrushed
compliance report in respect of the conditinrs stipulatelin the in-principle approval and has
requested the Central Government to grent final approval

A
"j
1

L)

2 In this connecton, | am direcied ‘¢ say that on the basis of the campliance reporl
fumished by thie State Government of Gujarat vide lecter No. FCA-1011/ 10-2/S.F-67- dated

18.02.2012, fina) /stage ~ [} approval of the Central Government is hereby granted under

construction of wind power project in district Jamnagar, Gujarat in fevour of M/s Fnercon
{India) Ltd, subject t'o the fulfillment of the following conditions:-
; {

(i} Legal status of forest land shall remain unchanged.

(ii) Compensatory Afforestation shall be é sed and maintained over 2quivalent areaof  ner
forest land (Le, over 120.7496 ha ) thinsferred and mutated in favour of the State Forest
Department fr oy the funds already provided by th» user agency:

(iii) The non-forest land so identified for raising Compenssloty Afforestation shal. be natfied
as Reserve forest / Protected Forest under the provisions of the Indian Forest Act, 1927, &
of the concerned loca. Act by the State Government. The Nodal Cfficer (Forest
Conservation) shail report compliance in this regard, within six menths.

(iv) Additional amount of the NPV of the diverted forest land, if any, tecaming uue atte:

finalization of the seme by the Hor'ble Supreme Court of Indsa shall be charged by ths
State Gavernment from User Agency




320592/2020/ENVIROMENT(WZ)

(vi The User Agency shall take all vossible meastires for the protection of forests and
wildlife liv the adjacent forest ares, in consultaton with the State Forest Department.

1

{vi) The State Government shall chaige the cost of developin
wherever feasible in 65-70% lease out arca and soil
Agercy's cost,

g medicinal plants garcen
conservation work at the Uger

ivi) The User Agency shall demarcate the
available stones and indicate the
s :

project area by creating Cairns (60 cm bigh} with
roarking of ferward and backward baarings on these

(vili) After the construction of the apprahui'n road as per the Project IMlan, these Cairns shall be
substituted by four fest high RCC jliars at the vroject cost indicating on each pulas the
forward and back bearings as well 1 distonce berween the adjacent pillars.

(ix) The vane lips!cf the wind turbine sha

J be painted with orange colour to aveid bird hits.
(x}  The lease pericd shali be for & period of 30 years.

(x1) Any tree felling shall be done c-n:}r when 1t 15 unavoidable,

and that too under strict
supervision of the Stats Forest Department and at tw cost of the project.

{(xil) The user agency shall carryout soil and moisture conservetion works as per the
approved treatment plan prepared in consulintion with the jtate forest department to
muumize eoil erosion in the area beirig diverted

(xiti) The free movement of the local villagers, if anv, within and surtounding area shail be
ensured.

(xiv) The user agency shali comply with the nutigative conditions that may be imposed in the
Lgnt of the study conducted to assess the impact of wind energy projects on avilauna
and bats inthe impect zone of the project

{(xv} The forest land shall not be we

d for aov purpose othet than that specified in the
propossl. | ) '

(x\1}) The User Agpncy shall subrit thé
compliance each of the condj
Regional Offite of the Manstry.

annudl self-:nonitoring report ndicating stztus of
fions stipulated in the approval, to the concerned

ixvii) Uses agency shall comply with all:cor ditions sipulated by the State Government of
Gujarat at the time of submission of the pruposal to the Central Goverrunent

(xvii) Other standard conditions in voglie s per this Ministzry's guidelines for Wind Power
projects shall also be applicable tn the instant case

Yours fasthfully

: (Priya Ranjan)
Sr. Assistant inspector General of Forests

. Copy tor-

1§

The Principal Chief Conservator of Forasts, Governnment of Gujarut, Gandhinagar.

2. The Nodal Officer, Forest Department, Guvernmen! of Cujarat, Gandhinaga:.
3. The CCF(Central), Regional O{fice, Bhopal
4 User Agency,
‘5. Monitoring Cell, FC Division, MoLF, New Delai

6.

Guard Pile, 4

j | A

l - Sr. Asgiatant Inspector Genera! of Forests
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F. No. 8-27/2014-FC
Government of India
Ministry of Environment & Forests
(F.C. Division)
Parvavaran Bhawan,
CGO Complex, Lodh Roadl.
New Delhi ~ 1105110,

Vd
Dated:3 3 March, 2010,
To

[he Principal Secretary (Forests),
Government of Gujarat,
Gandhi Nagar.

Sub: Diversion of 80.92 ha of Reserved Forest land in village Bhadla, Bakhalvad, Devpara.
Godladhar, Kaduka, Kanesara, Khadvavdi, Lilapur, Rajavadlajam, Veraval, Ta, Jasdan and
Dungarpur, Ta, Rajkot, Dist. Rajkot for setting up 54.40 MW wind powdr project in favou
of Enercon (India) L.td. {Cun;ﬁnwn as Wind world india Lid.), Daman, - Complianct
of In-Principle Aproval and Change of C.A. Land -reg. & i

Sir,

| am directed to vefer to the State Government of Gujarat’s letter no. FCA- 101471G-11 14N

66/F dated 15.04.2014 on the above mentioned subject scckiné. prior approval of the Central Guvernmet

under Section-2 of the Forest (Conservation) Act, 1980. Atter carelul consideration of the proposal by the

Forest Advisory Committec constituted under section-3 of the sard Act. “in-principle’ approval wa

granted vide this Ministry’s letter of even aumber dated 19.05.2014 read with corrigendum letter dale

07.08 2015 subject to fulfilment of certain conditions prescribed therein. The Staie Government ha

furnisiied compliance report im respect of the conditions stipulated in the “in-principle’ approval ai

requested the Central Government to grant final approval.
In this connection. | am directed to say that on the basis of the compliance report furmshed b

the State Government vide letters No FCA-1014710-11/14/S F-30/} dated 29.12 2015 and No. FUA- 29

CIALI160-61/2015-16 dated 18.03.2016, Final/Stage-11 approval of the Central Government 1y hereh,

granted under section-2 of the Foresl (Conservation) Act, 1980 for diversion of 80 02 ha of Reserve

forest tand (earlier 88.96 Ha.) in Village Bhadala, Bakhalvad, Godladhar, Kaduka. Kanesara. Khadavad

Lilapur, Rajavadiajam, Veraval, Ta. Jasdan, and Dungarpur Ta. Rajhot Dist. For setting up 54 40 MV

(earlicr 62.40) wind power project in favour of  Ms Wind World (India) Lad.(Earhier Enercon thndra) Eu

subject to fulfilment of the following conditions:

(1) That Legal status of the diverted forest land shall remain unchanged,

(i) Compensatory afforestation over the non-forest land. equal in extent to the forest land ben
diverted, shall be raised and maintained by the State Forest Depariment from the funds atread
provided by the user agency:

(i1 The non-forest land wansferred and mutated in favour of the State Forest Deparmment shall €
notified by the State Government as R under Section-4 or PF under Section-29 of the Indi
Forest Act. 1927 or under the relevant Section(s) of the local Forest Act. 1927 latest withn
period of six months (rom the date of issue ot Stage--11 approval. The Nadal Oificer shall repa

e
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i)

{vi}

(\11)

(vin)

1X)

(X1)

(X1}

(X111}

(NIV)

(xv)
{X\1)
(xv1i)
{(xv101)
(xix)
(xx)

(xxi)

comphance n this regard along with a copy of the original notification deciaring the non-forest
lareed under Section 4 or Section 29 ol the Indian Forest Act, 1927, us the case may be, withm the
stipulated period to the Central Government for information and record;

The User Agency shall pay the additional amount of NPV, if so determined, as per the final
decision ot the Hon'ble Supreme Court of India:

The Staie Government shall ensure to implement the approved plan as furmshed vide their letter
No. FCA- 29-C/A/1160-61/2015-16 dated [8.03.2016 for afforestation in the unutilised space
between the wind turbines under strict supervision of the State Forest Department upon
implementation of the Wind Power Project.

No labour camp shail be established on the forest land;

I'he User Agency shail provide fucls preterably alternate fucls to the labourers and the staff
working at the site so as to avoid any damage and pressure on the nearby forest areas;

I'he houndary of the diverted forest land shall be demarcated on ground at the project cost, by
erecting lour feet high reinforced cement concrete pillars, each inscribed with its serial number,
forward and back bearing and distance from pillar to pillar;

The layout plan of the propesal shall not be changed without the privr apgroval of the Central
Government.

The forest fand shall not be used for any purpose other than that specified in the proposal;

I'he foarest land proposcd to be diverted shall under no circumstances be transferred to any other
agency. department or person without prior approval of the Central Government,

No damage to the flora and fauna of the adjoining area shail be causcd:

Any tree feliing shall be done only when it is unavoidable and that o under strict supervision of
the State FForest Department;

The user agency in consuliation with the State Government shall create and mantam allernate
habitat’home for the avitauna, whose nesting trees are to be cleared in this project. Bird's nesis
artificially made out of eco-friendly material shall be used in the area, including forest area and
human settlements. adymning the forest area being diverted for the project:

That cost of developing medicinal plants garden wherever feasible in 65-70% lease out area, as
the Stage Government shall charge, shall be borne by the User Agency:

The user Agency shall demarcate the project area by creating Cairns (60 cm high) with available
stones and indicate the marking of forward and backward bearings on these cairns,

After the construction ol the approach road as per the Project Plan, these Cairns shall be
substituted by four teet high RCC pillars at the project cost indicating on each pillar the forward
and back bearing as well us distance between the adjacent pillars.;

I'he vane tips of the wind turbine shal be painted with orange colour 1o avoid bird hits:
The lease period shall be for a period of 30 years:

e wind turbines/wind mills to be used on forest land shall be approved for use in the country by
thie Ministey of Non-Conventional Energy Sources, Government of india;

Soil and Maisture conservation measures like contour trenching shall be taken up on the hillocks
supporting the wind miil by the State Forest Depariment, in accordance with the approved plan.
{ram the lunds already provided by the user agency:

S0
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(xxi1) The tree movement of the villagers, if any within and surrounding area shall be ensured.

(xxiii) The State Government and the user agency shall implement the aiitigation measures, which may
be suggested at the conclusion of the study assigned by this Ministry to the BNHS to assess
impact of wind mills of different capacity on avifauna and bats and the recommendations made
by the Committee constituted by this Ministry under Chairmanship of the Additional Principat
Chief Conservator of Forests (Central), Southern Regional Olfice, Bangalore o assess and detine
the impact zone of wind cnergy define the impact zone of wind encrgy projects in foresl arcas for
the purpose of assigning NPV.

(xxiv) The User Agency shall comply with all conditions stipulated by the State Government ol Gujarat
at the time of submission of the proposai to the Central Government;

(xxv) All other conditions stipulated in the Stage-1 approval for which the user agency has submitted
undertakings shall be complied with:

{xxvi) The user agency shall submit the annual self compliance report in respect of the above conditions
1o the State Government and to the concerned Regional Office of the Ministry regularly

(xxvii) Any other condition that the concerned Regional Office of this Ministry may stipulate. from tme
to time, in the interest of conservation, protection and development of forests & wildiife. and

(xxviii)he User Agency and the State Government shall ensure compliance to provisions of the all Acts.
Rules, Regulations and Guidelines, for the (ime being in {orce, as applicable to the projed

Yours faithiudly .

\Qﬂol’ UP) i

(Sandeep SHarma)
Assistant Inspector General of Forests (1°C

Copy for lavour of information to:

I The Principal Chiel’ Conservator of Forests, Government of Gujarat. Gandhi Nagar.

2 The Addl PCCI (Central). Regional Office, Mol:'&CC, Bhopal.

3 The Nodal Officer. Ofo the PCCF. Government of Government of Guyarat, Gandhi Nagar
4. The User Agency

Monianng Cell, FC Division, MoEF&CC, New Delhi.

6. Guard File \%)L‘j,

(Sandeep Sharma)
Assistant Inspector General of Forests (1C )
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File No. 6-GIBO48/2018-BHO/ 77 2. | Date: 2€/66/ 2019

|(‘.
The Addinonal Chiel” Secretary (Forests)
Govt, of (JLIJ;II'LII
Sachivalas g, Gandhinagar. {(Gujarat).

Sube o Diversion of 0.9450 ha Section-4 Forest lund for construction of 220 R\ pansmission [ine fol
wind tarm project i village Lakhivaviro of Ta, Nakhtrana of Kutehh district in Givour ol Soijan
Energy System Private Lid. Bhuj<Kuieh.
BT -
I am directed 10 invite a reference o your letter Noo FOA- OIS 303 18-S - L0 T dated
092018 on the above mentioned subjeet seeking prior approval of the Central Gosermment under
Section 2 ol the Forest (Conservation) Act. 1980,

I'he proposal was duly considered and approved by the Central Gove forissuance of in-principle
approval - Therefore. the undersigned. on behall of the Central Government. conveys [n-Prinetple
\pproval (Stage-1) for diversion of 0.9430 ha Section-1 Forest land 1or constriction of 2200 K\
tranamission line for wind laom projeet in village Lakhivavive of Tao Nakhtana of Kaehh disticn m
Ly our of Srgjan Loergy System Private Lid.m Bhup-Kuteh subject o the tollowing terms and corsditivons -
I [egal stawus of the forest land shall remain unchanged.

2 [ orest Tand shall be handed over only after required non-forest land tor the project 1s handed over
1o the user agency.

Compensatory Afforstation ;

w1 Compensators. Afforestation shall be taken up by thic Forest Depasiment over 106 ha
non-forest land, Survey Noo 3430 39pc 2 pepe 20 Village-Nudadhare Mot Taluka-
Abdasa. District- Kuich, Gujarat at the cost of the User Agency . As far s possible, o
mixture ol local indigenous speeics shatl be planted and monoculiare ot any species mu
be wsvoided. ‘

b} The non-forest land proposed tor CA shall be transferred and mutated in the name of
Forest Departiment and notified as REUPE prior 1o Stage- approsal A copy ol the
ariginal notification declaring the non-forest land under Sccuon - or Seetion 29 ol tie
Indian lorest Act, 1927, or under the relevant seetion of the Skite Forest Actas the
case may be. will be submitied by the State Government prior to Stage-H approval:

! The cost ol compensatory altorestation at the prevailing swage rales 43 per compersator
attorestation scheme and the cost of survey. demarcation and crection of permiment pillars it
required on the C:4 land shall be deposited in advance with the Forest Departiient by e project
authority . The CA will be maintained for 10 vears. The scheme may include appropriate pronision
tor anucipate cost increase for works scheduled Tor subseguent years i

s NPV

ar The State Government shall charge the Net Present Valuer NPV o abie QL9430 ha Toresi
area Lo be diverted under this proposal from the Lser Azenoy s per the ondeis ot 1he

o.q4s0hs ()
e
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[Hon bl Supreme Court of India doted 300102002, 01.08.2003. 28.03 2008, 24 0 2008 and
S ZH0ON i 1A N S66 00 WP (C) Noo 202 1995 and as per the guidelines 1ssued by the
Ministey vide Tenters Moo 521 1998-FC (Pl dated 18.09.2003, as well as letier Mo, 3.
2 2006-1C dated 03 10 2006 and 3-3/2007-1-C Jated 03502:2009 in this regard.

B Additional amoeal o the NPV of the diverted forest Tind. it any. becomimg due alie
Snalization ol the sawe by the Hon'ble Supreste Court of India on reczipt of the report from
e 1oapert Comasittee, shadl be chareed by the State Governmient from ahe [ ser Azency

Phe aser Agency shasl turish an anderiakimg 1o ihis etfect

Loseragerey shall restrict the weiling of trees upto 91 nambers in the diverted torest Lind and ihe

trees sial be telicd under the sirict supervision of the State Forest Depantiment and the cost ol

felling of trees shall be deposited by the User Ageney with the Staiz Farest Deparument.

il the funds received o tiie user ageney under the project shall be ransfened deposited
CAMPA rand only throaegh e-pertal ¢ parnesbuniean .

Ihe User ageney in consuizaton with the State Forest Department prepare a detailed scheme lor

crediien and maintenance of plantition of dwart species tpreferabls medicinal plants) in rght of

win under the transmission ling for execution ol the said scheme to the State Forest Depariment

e user agency atits cost shall provide bied dellectors. which are to be tined on upper conductor
of trnssvission line at suitable ingery als 1o axoid bird hits.

[he User Aweney shall compiy wath the vuideline tor lasing transmission lines through torest as
pr Chapter Food FCAL TORC Fiandbook 2019,

Uaer Agencs spad obiaie Enviosmental Clearanee as per the provisions of the Lovironmental
FProteeiiony Mt 1986, o soplicable

Phe o plan of the pronosal shall not be changed  withowt priar approval off Central
Crovernment.

N abowr camp shall be estallished on the forest Tand,

Sulticiont frewood. preferadls the alternawe tuel. shall be provided by the User Ageney 1o the
Bibaurer after purchasing the same from 1he State Forest Departnient or the Forest Development
Corporation or any oiher legal source of aliernate fuel.

[he boundary of the diveried forest land shall be suitably demareated on ground at the project
cosl, @3 per the directions ot the concerned Divistonal Forest Ofticer.

Neaddipioral or new path will be constructed inside the forest area lor transportation ol
construction materials for execution of the project work,

Phe pertad of diversion under shis approval shall be co-terminus with the period of lease 1o he
granted in tayour of the user agency or the project lire, whichever is less,

he Torest land shall vior be wsed for any purpose other than that specitied in the project proposil,
Phe toress L proposed io be diverted shall under ne circumstances be transivried 1o aay othes
agencies. departmeni or person without prior approsal of Govt of India.

Viofation ofany of these conditions witl amount 1o violattons of Forest (Conservation) Act, 1980

and action would be takenr as Pasa 121 of FC AL 1980 Handbook 20190

AN the conditions off Staze TForest Depariment Local Forest rules shall be appiicable in this
progeci

~~

oqe2 ()

.

@f‘j’ 95\6“‘?‘
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2 Ay other condition that the Minisiny of Livironment. Forest & Climate Change may stipulace
from time o time in the interest of conservation, protection and Lluclcummm ol torests &
wildlife.

23 [he compliance report in letter format of State Govt, of Guparal shall be upioaded on e-portel

http:parivesh.nic.ind).

\tier receipt of complianee report on fulfillment of all of the aboye conditions from the  State
Goveriment. propasat will be considered for fina) approsal under Section 2 ol the Forest 10 onseryativn)

el ] )2:” h\ [] 15 (H ‘|L.L, /—\
(l Varneng
t} I ]

Fhe order for transter of torest land 1o user aeencs shall not he issuee by the sy iy
i

Hll Toemat approval order for diversion of forest land is issued by this alfice N/
Og‘éalﬁ
Al sk

Asatl. Inspector General ol Forests 10
Cops to -

| Director. ROHQ. Ministrs of Environment. Forests and Climate ¢ hange. Agni, Cowing, 3wl
|iun| Indira Parvavaran Bhawan. Jor Bugh Road. Alican). New Delhi 110003

he Addl Principal Chiel Conservator o Forests & Nodal O Ticer (1), Cand i niasar, Guiaral

Fhe Dy, Conservator of Forest. West Division. Kutehh-131n 1. Ciujarat,
+ srijan Energy System Private Lid., Ofiice Nod. 1 Floor, Ciny Centre, Opp. Mandvi Ocieg
Commerce College Road. Bhuj-Kuteh-370001. Gujarat. (
Order file.

A )

Wl

G
i3 A& Bhaskar

Asstl [nspector General ol Farests (0

o q#sa)‘-oé
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GOVERNMENT OF INDIA
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MINISTRY OF ENVIRONMENT, FORFEST &
e el CLIMATE CHANGE

File No. 6-GJB048/2018-BHO/ Z £4

l'o.

I'he Addl. Chief Secretary (Forests)
Govt. of Gujarat
Sachivalaya, Gandhinagar

alm amea

ezl 130Ticg We

Feeanddna Paes s Tl

Eaer e ko bk Komd M o
ES mvmae onafilan e Shsikar Noapa
et e hepal A6 6 1V 1Y

Pl oov DT854 TEnS> 3 4d s 0

ad a | ay e DML RN

Lt L T . TR TR L7 STy P P e

Dated:  [£/0972020

Crujaral.

Sub Diversion of 0.9450 ha Section-4 Forest land for construction of 220 KV transmission Line for wind
farm project in village l.akhiyaviro of Ta. Nakhtrana of Kutchh District in favour of Srijan Enerpy
Svstem Private Ltd.. Bhuj-Kuich.

Rel = 1. The NGT Court case No. 6/2020 (WZ) with 1A No. 11/2020 of shakkarlal Gopalbhai Patel vis
UIO & others. (Copy enclosed)

Sir.

With reference to the above mentioned subject and letter under reference. | am dirccted 10 request
you 10 Kindly submit the current status of court case pending against this proposal with current status, i

any,

IFurther. necessary action will be carried out after receipt of above infarmation,

Copy 10,

(.?H«

(B3 Abhay Bhaskar)
Asstt. Inspector General of Forests (C

. PCCF & HoFF. Forest Department. Govt. of Gujaral, Ananya Bhawan, Gandhinagar.
2. APCCF & Nodal officer. Forest Department. Govt. of Gujarat. Ananya Bhawan. Gandhinagar.

154 Engaat igrrer 209
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F. No. 8-212016-FC
Government of India
Ministry of Environment, Forests and Climate Change
(F.C. Division)
Indira Paryavaran Bhawan,
Jor bagh Aliganj Road,
New Delhi— 110003,
Dated: |9/ September. 2017
To,
The Principal Secretary (Forests),
Government of Gujarat,
Gandhi Nagar.

Sub: Diversion of 297.38 ha. Reserved and un-Class forest land in 15 villages of Taluka
Bhuj and 7 villages of Taluka-Nakhatrana of District Kutch for setting up of 286
MW Wind Power Project in favour of Srijan Energy System Pvt. Ltd., Bhuj-
Kuichh, Gujarat,

Sfy,

I am directed to refer to the State Government’s letter No. FCA-1016/10-
(G1/16/S.F-33/F dated 29.06.2016 on the subject mentioned above sceking prior approval of the
Centra] Governiment under Section-2 of the Forest (Conservation) Act, 1980 and (o say thal the
proposal has been examined by the Forest Advisory Committee constituted by the Central
Government under Section-3 of the aforesaid Act.

After careful examination of the proposa! of the State Government and on the basis of
the recommendations of the Forest Advisory Commitiee, in-principle approval/Stage-I
Clearance of the Central Government is hereby granted for diversion of 297.38 ha. Reserved
and un-Class forest land in 15 villages of Taluka Bhuj and 7 villages of Taluka-Nakhatrana of
District Kutch for setting up of 286 MW Wind Power Project in favour of Srijan Energy System
Pvi, Lid., Bhuj-Kutchh, Gujarat subject to the following conditions:

i Legal status of the diverted forest land shall remain unchanged,

ii.  Compensatory afforestation over the non-forest land, equal in extent to the area of forest
land being diverted, shall be raised within a period of three years with effect from the
date of issue of Stage-ll clearance and maintained thereafter in accordance with the
approved Plan in consultation with the State Forest Department at the cost of the user
agency;

ili.  The land identified for the purpose of CA shall be clearly depicted on a Survey of India
toposheet of 1:50,000 scale;

tv.  The user agency shall take ali mitigative mcasures to avoid casualties of birds/bats
due to network of overiead power fines in consultation with BNHS.

v.  The CA sites selected in the non ~forest area in Nalia shall be mutated in the name
of forest department and shali be declared as RF/PE.

vi. In addition to the non-forest arez for CA, the state government shall submit
separate CA scheme for plantation of (297X1006) 297000 plants in degraded forest
area in the state. The cost of plantation shail be borne by user agency and same shall
be deposited in Adhoc CAMPA aceount. Plantation in degraded forest will be taken
up as per working plan prescriptions and state will intimate in which forest
block/compartment plantation will be taken up, In case the plantation is proposed
to be taken in degraded forest area not covered by working plan, shape files of such
area shall be submitted.

vii.  The non-forest land identified for raising compensatory afforestation shall be wansferred
and mutated in favour of the State Forest Department before issue of the Stage-l!
clearance;
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viil.

Xl

Xii.

Xili.

Xiv.
XV,

XVi.

XVII.

XVITL
XIX.
XX.
XXi.

XXII.

XXiii,

The non-forest land transferred and mulated in favour of the State Forest Department
shall be notified by the State Government as RF under Section-4 or PF under Section-29
of the Indian Forest Act, 1927 or under the relevant Section(s) of the local Forest Act,
1927 latest within a period of six months from the date of issue of Stage--11 approval.
The Nodal Officer shall report compliance in this regard along with a copy of the
original notification declaring the non-forest land under Section 4 or Section 29 of the
Indian Forest Act, 1927, as the case may be, within the stipulated pericd to the Central
Government for information and record;

The User Agency shall transfer the cost of raising and maintaining the compensatory
afforestation, ai the current wage rate, to the State Forest Department. The scheme may
include appropriaie provision for anticipated cost increase for works scheduled for
subsequent years,

The State Government shall charge the Net Present Value (NPV) of the forest land being
diverted under this proposal from the User Agency as per the orders of the Hon'ble
Supreme Court of India dated 28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition
(Civil) No. 202/1995 and the guidelines issued by this Ministry vide its Jetter No. 5-
3/2007-FC dated 05.02.2009 in this regard:

At the time of payment of the Net Present Value (NPV) at the then prevailing rate, the
User Agency shail furnish an undertaking to pay the additional amount of NPV, if so
delermined, as per the final decision of the Hon’ble Supreme Court of India;

The user agency shall defray the cost of lease rent of Rs. 30,000/~ per MW for the
period of lease in addition 10 CA, NPV, ctc. and the amount so received shall be
deposited in the account of Ad-hoc CAMPA pertaining to the State concerned. The said
amount shall be utilized in providing gas connection to the local villages under joint
forest management programme and for other conservation measure

All the funds received from the user agency under the project, except the funds realized
for regeneration/ demarcation of safety zone, shall be transferred to Ad-hoc CAMPA in
the Saving Bank Account pertaining to the State concerned;

No labour camip shall be established on the forest land;

The User Agency shall provide fuels preferably aiternate fuels to the labourers and the
staff working al the site so as to avoid any damage and pressure on the nearby forest
areas;

The boundary of the diveried forest Jand shall be demarcated on ground at the project
cost, by erecting four feet high reinforced cement concrete pillars, each inscribed with
its serial number, GPS coordinates. forward and back bearing and distance from pillar to
pillar; :

The Jayout plan of the proposal shall not be changed without the prior approval of the
Central Governnient.

The forest land shali not be used for any purpose other than that specified in the
proposal;

The forest land proposed 10 be diverted shall under no circumstances be transferred 1o
any other agency. department or person without prior approval of the Central
Government;

No damage to the flora and fauna of the adjoining area shall be caused;

Any tree felling shall be done only when it is unavoidable and that too under strict
supervision of the State Forest Department;

As per the Central Government’s guidelines dated 14.05.2004, 65% to 70% of the
demanded area shall be developed as Medicinal Plants Garden and medicinal dwarf
plants shall be planted between each wind turbine at the cost of the user agency.

The user agency in consultation with the State Government shall create and maintain
alternate habitathome for the avitauna, whose nesting trees are to be cleared in this
project. Bird’s nests artificially made out of eco-friendly material shall be used in the
area, including forest area and human settlements, adjoining the forest area being
diverted for the project;

0
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XXiv.  The State Government shall complete settlement of rights, in terms of the Scheduled
Tribes and Other ‘TIraditional Forest Dwellers (Recognition of Forest Rights) Act, 2006,
if any, on the forest land to be diverted and subinit the documentary cvidence as
prescribed by this Ministry in its letter No. 11-9/1998-I'C (pt.) dated 03.08.2009, in
support thereof,

xxv.  The user Agency shall demarcate the project area by creating Cairns (60 cm high) with
available stones and indicated the marking of forward and backward bearings on these
caims;

Xxvi.  After the construction of the approach road as per the Project Plan, these Cairns shall be
substituted by four feet high RCC pillars at the project cost indicating on each pillar the
forward and back bearing as well as distance between the adjacent pillars, and GPS
coordinates;

xxvit,  The vane tips of the wind turbine shall be painted with orange colour to avoid bird hits;

xxviii.  The lease period shall be for a period of 30 years;

xxtx.  The wind turbines/wind miils 10 be used on forest land shall be approved {or use in the
country by the Ministry of Non-Conventional Fnergy Sources, Government of India;

XXX.  Soil and Moisture conservation measures like contour trenching shall be taken up on the
hillocks supporting the wind mill by the State Forest Department at the cost of user
agency;

xxxi.  The free movement of the villagers, if any within and surrounding area shall be ensured,;

xxxii.  The User Agency shall comply with all conditions stipulated by the State Government of
Gujarat at the time of submission of the proposal to the Central Government;

xxxiii.  The user agency shall submit the annual self-compliance report in respect of the above
conditions to the State Government and 10 the concerned Regional Office of the Ministry
regularly.

XXxiv.  Any other condition that the concemed Regional Office of this Ministry may stipulate,
from time to time, in the interest of conservation. protection and development of forests
& wildlife; and

xxxv.  The State Government and user agency shall comply the provisions of the all Acts,
Rules, Regulations, Guidelines & Hon’ble Court Order (s) pertaining to this project, if
any, for the time being in force, as applicable to the project.

After receipt of compliance report on fulfilment of the conditions mentioned above, the
proposal shall be considered for final approval under Section-2 of the Forest (Conservation) Act,
1980. Transfer of forest land shall not be affected till final approval is granted by the Central
Government in this regard. :

Yours faithfully,

Q.

~ (Sandeep Sharina)|9 5. )1

Assistant Inspector General oliForests

Copy to:

1) The Principal Chief Conservator of Forests, Government of Gujarat, Gandhi Nagar.

2) The Addl. PCCF (Centrai), Regional Office of MoEF&CC, Bhopal.

3) The Nodal Officer, O/o the PCCF, Government of Government of Gujarat, Gandhi Nagar.
4) The User Agency.

5) Monitoring Cell, FC Division, MoEF&CC, New Delhi.
6) Guard File.

(Sandeep

Assistant Inspector General of Forests



464

v 208
320592/2020/ENVIROMENT(WZ) s @

~ Ml e

-GOVERNMENT OF INDIA R RN E O B e
IR, 9 G4 werarg aRad Ao = S b ol
MINISTRY OF ENVIRONMENT, FOREST & e S A B
CLIMATE CHANGE ST S
File No. 6-GJA08/2016-BHO/ & 7% Dated: / 4 10972020

Lo,
The Addl. Chief Secretary (Forests)
Govt. of Gujarat
Sachivalaya, Gandhinagar
Gujaral,

-

Sub:  Diversion of 297.38 ha Reserved and Un-class forest land in 15 villages of Taluka-Bhuy and ?
villages of Taluka-Nakhatrana of District Kutch for setting up of wind power project in favour of
Srijan Energy System Pvt. Ltd., Bhuj-Kulch.

Ref: 1. The NGT Court case No. 6/2020 (WZ) with 1A No. 11/2020 of shakkarial Gopalbhai Patel vis
UlO & others.

Sir.
With reference to the above mentioned subjcet and letter under reference. | am dirccted to reguest

vou to kindly submit the detail of court case pending against this proposal with current status. if any

Further. necessary action will be carried out after receipt of above information.
/
{(B. AbRhay fgﬁskar]
Assit. Inspector General of Forests (C)
Copy to;

| PCCF & HoFF. Forest Department. Govt. of Gujarat. Ananya Bhawan. Gandhinagar.
2 APCCF & Nodal officer. Forest Department. Govt. of Gujarat. Ananya Bhawan. Gandhinagar.

162 Englinh intrer 2019
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8 1613 DE-17-c8- 2000,

1o,

The Principal Sceretary,

Govt. of Gujarat,

Environment and Forest Depanment,
Sachivalaya, Gandhinagar

Sub: - Diversion of 37,30 ha, Reserved lorest land for construction of (45 00 MW Wind Power
Project Village-Gajines. Bhogat, Lamba Navdra & Virpur Gangdi in Enour of Suzion
Encrgy Lid in Jamnagar District ol Guyarat.

Sir,

I am directed 10 invite a reference to vour letter No FCA-1010-(10-12) S.1 - 19.F dated

U903 2016 and  Addl. Principal Chiel’ Consersator and  Nodal  Officer. Guarat letter  na,

LND29ATOL-102:2010-11 dated 14 062010 on above mentioned subject secking prior appros il

of the Central Government under seetion - 2 o the Forest (Conservation) Act. 1980
After careful consideration of the proposal of the State Government, the undersigned on

behall of the Central Government, hereby agrees in principle for diversion ol 37.30 ha Resern ed

forest land for construction of (435.00 MW) Wind Power Project Village-Gujmes. Bhogat, Lumba

Navdra & Virpur Gangdu in favour of Suzlon Encrgy Litd Jamnagar distrier. subjeet o the tollowimg

conditions:-

! The legal status of the torest fand shall remain unchanged.

= ) Compensatory afforestation shall be taken up by forest departinent over 37.30 ha, non-
forest Tand (Survey no. 314 pVillage-Andhas . Tal-Bhui, District-Kachehh) ot the cost of
the project authority.

(b)  This non-torest lund shall be transterred and mutated in favour of torest department.
(¢) This CA land shall be noutied as R

T

The cost of compensatory afforestation at the prevailing wage rates shall be deposited in

advance with the forest depariment by the project authority

4 (a4} The State Government shall charge the Net Present Value{NPN) (or the 37 30 ha. torest arex
to be diverted under this proposal (rom the User Agency as per the orders of the Hon ble
Supreme Court of Indha dated 30 10 2002, 01 08,2003, 28.03.2008 and 09.03.2008 m 1A No
566 10 WP {C) No. 2021995 und as per the guidelines issued by this Ministry vide letters
No. 3-111998-FC (PuIl) dated 18.09.2003. as well as letter No. $-2:2006-FC  dated
03.10.2006 in this regards.

(b} Additonal amount of the NPV of the diveried forest land, it any, becomimg due after
linalization of the same by the Hon'ble Supreme Court of india on receipt ol the report o
the Expert Commttee, shall be charged by the State Government trom the Lser Agenay
The User Agency shail Turnish an undertaking 1o this effect.

S1E All the funds received from the user agency under the projeet shal! be transterred to the
Compensatory Alforestation Fund Management & Planning Agenes(CAMPA) in A ¢
No.CA 1583 of Corporation Bank. Block-11. CGO Complex. Phase-l. Todi Road. New
Delhi- 110003,

Gonlil =2
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6 The agency will pay the cost of survey, demarcation and erection of the permancnt pillars
on the compensatory afforestation land made availahble by the user agency.
5 The vanc tips of the wind turbine shall be painted with orange to avoid bird hits.
.. This approval under Forest (Conservation) Act. 1980 shall be for 2 period of 30 vears.
9. The project authority will defray the cost of lease rent of Rs. 30,000 per MW for the period

of lease in addition to compensatory afforéstation. Net Present Value ete. and the amount so
received shali be deposited to A.¢. CA 1583 of Corporation Bank. Block -11. CGO
Complex. Phase-1. Ladi Road. New Delhi - 111003,

10 Soil & Moisture conseryation measures like contour trenching shall be taken up on the
hillocks supporting the Wind Mil] by the Forest Department at the cost of User Agcney.

P, The Wind Turbines:Wind Mills o be used on forest land shall be ones approved for use in
the country by the Ministry of Non-Conventional Encrgy Sources, Govt. of India.

12 The forest land shall not be used for any purpose other than that specitied in- the project
propoesal.

13.. The guideline 1ssued by Ministry of Environment and Forests vide No. 8-84 20020FC
dated 14/05/2004 and dated 1612:2005 shall be followed in all respedts.

Afler receipt of the compliance report on the fulfilment of the condition Nos 2(b}, 3 4 & 3
from the State Government formal approval will be issued in this regard under section - 2 of Forest
(Conservation) Act. 1980,

The order for diversion of torest ind  to user ageney should not be assued by the Stare
Government tll formal approval order is issued by this uttice.
Yours faithfully,
Bl ?"? LTl
(Sujéy Banerjew)
Dy. Conscrvator of Forests(C)
Copy to -

I The Dy. Secretary(FC). Ministry of Environment and Forests. Paryavaran Bhawan, €GO
Complex, Lodi Road New Delhi - 110003,
L% The Chiet” Conservator of Forests and Nodal Othicer. Gujarat State, Dr. Jiveap Mchiay

Bhawan, Block No. 14, Old Sachivalaya. Gandhinagar, Gujarat.

3 The Dy Conservatar of Forests, Forest Division Jamnagar, District-Jamnagar, Guyarat.
4 The Dy, Conservator of Forests. Kachehh West Division Bhuj, Gujarat.
S M:s Suzlon Encrgy Lid, First Floor, Mangal Shanti Opp. Oriental Bank. Nirmala Convent
Road Ra.ljktll-.?lﬁ(i”(lﬁ. = __;"_:*__'_;]Qg J]
0. Order File, 5@ £ !

O! (6 (Sujoy Bancerjee)

Dy. Conscrvator ol Forestsi €
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The Additional Chief Sccretary (Forest)
Govt. of Gujarat,
IForest and Environment Department.
BBlock Nol4. 8" Floor. New Sachivalaya.
Gandhinagar. Gujarat.

Sub o Diversion of 37.30 ha Reserved forest land for construction ol (45.00 MW) Wind Power Project. Village-
Gajines. Bhogat. Lamba Navdra & Virpur Gangdi in favour of Suzlon Energy Lad. in Jamnagar Distnet of
Gujarat,

et NGT Court case No. 6/2020(WZ) (1A No. 11/2020) copy enclosed.
SIT

With reference to the above mentioned subject and letter under reforence | am directed 1o request son to
indly submit the detail of court case pending against this proposal with current status, il any .

Further necessary action will be carried out afier receipt of above information.

lnet - As above

AV Bhaskar)
Asstt. Inspector General of Forests (C entialy

Copy Lo -
I. The PCCF & HoFF. Forest Department. Govt. of Gujarat. Aranva Bhavan. Gandhin: war, Crugarl,

2. The Addl. Principal Chief Cofiiscrvator of Farests and Nodal Officer (Forest Conservationy Act Aranw
Bhavan. Block No. A/3. Near “Ch™ Circle. Opposite St. Xaviers High School, Scctor- HMQHLHMM:M

{Gujarat).
(. .uf_fémﬂm,.f,

Asst. Inspector General of Forests (Central s

I E NG 2020 [ NEW) )
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The Addl. Chie!l Sceretary (FForcsts)
Govt. of Gujarat
Sachivalaya. Gandhinagar
Gujarat. ]
Sub:  Diversion of 0.56 ha Reserved I'orest land for construction of 220 KV D/C overhead

Transmission Line from 765 KV PGCIL substation Bhuj to 220 KV GIWEL-Roha Wind
Farm substation. District Kachehh in favour of Green Infra Wind Energy Lid.. New Delhi.

Ret: 1) This office feuter No. 6-G! 3032/2020-BHO/BH-66 dated 30.04.2020.

7) State Govt. of Gujarat letier No. FCA-1020/3-21/19/8.F-15/F dated 26.06.2620.
Sir.

With reference to the above mentioned subject and letter under reference. the reply of this
office lotter dawed 31.04.2020 is got examined and it is obscrved that this proposal needs some
more clarification. Thus. | am directed 10 request you 10 submit following information/documents.

i Details of overlapping and court case pending with proposed forest land shall be
submitted, ! any.

2 1t is mentioned in your office letter dated 26.06.2020 that KML file in form of CD 1s
attached herewith but no atiachement (CD) is found with the said letter.

3. Iuis also said that user agency has ried 1o upload the KML. file but due to technical
issue file could not uploaded.

4 In this connection. | am directed to request you 1o submit Complete length of

Transmission line KMI. and the marked portion of forest land required in green
wash in CD form and user ageney shall try again to upload the KML file.

urther. necessary action will he carried out after receipt ol above information.

(B. Abhift
Asstt. Inspector General of Farests (€

Copy Lo

]' PCCF & ”0 B gt oy
2. APCCE & I\icfd‘ ‘1 orf"’“ Department. Govt. of Gujarat, Ananya Bhawan. Gandhinagar.
al officer, Forest Departiment. Govi. of Gujarat, Ananya Bhawan. Gandhinagar

fadls LA

L
D T



LY

:;20gngZOZO!ENVIROMENT(WZ)

s hl - /‘“@

MR 9y T n-u".‘l_. ,' ,,al.
GOVERNMENT OF INDIA
vafawwl, @9 @ Worry uRads AaETea o s
MINISTRY OF ENVIRONMENT, FOREST & R O i %
Bl CLIMATE CHANGE Sy et e
File No. 6-GJB032/2020-8H0/ © 3 5 Dated: | € 41972020
To,

I'he Addl. Chief Secretary (I orests)
Covt. of Gujarat
Sachivalava. Gandhinagar
Gujarat
Sub.: Diversion of 0.56 ha Reserved Forest land for construction of 220 RV 1O overhead Pransmission
tane from 765 KV PGCIL substation Bow to 220 KV GIWEL-Roha Wind Larm substation.
District Kachchh in favour of Green Infra Wind Energy |l New Delai
Ref. 1 This office letter No. 6-GJ13032/2020-B110/606 dated 24 07.2020.
2 The NGT Court case No. 6/2020 (W /) with 1A No 1112020 of shakkarlal Gopalbhai Patel ves
VIO & others (copy enclosed)
Sir,
With reference to the above mentioned subject and letter under reference. 1im directed 1o request
vou 1o submit the reply ot this office letier dated 24.07.2020 and ~indiy subnit the desarl of court case
pending against this proposal with current status. il any.

Further, necessary action will be carried out after receipt of above informition

2k
(13 Abhay Blskar)

Assit Inspector General ol Forests (C)

Copy v
I PCCE & HobF. Forest Department, Govt. of Gujarat. Ananya Bhawan. Gandhinagar
2. APCCF & Nodal officer. Forest Department. Govt. of Gujarat, Ananya Bhawan. Gandhinagar.

183 ing ar emer 2019
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